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' 	 CENTRAL ADMINISTRATIVE TPII[UNAL 
GUWAHATI BENCH 	 \ 

No. 
 

• • 	
. . . . . . Applicant(s) 

Versus- 

Respondent(s) 

/bT 	. ?' 	 • . . . • . 	. Advo cate s for pp lic ant ( s). 

• 	ih c 	 c. 	. . . . . Advocates for espondent(s 

— — 
	ffice Notes 	- - -Date' 	-- ------ -

rders 
— 	 I 	 I 

I 	 I 

• 	 31.12.9 	 Learned counsel Mr B. Nalakar 

1 	 . for the applicants. Learned Sr. C.G.SC. 

• 	 W;ii 	 I 	 1 Mr S. Ali for the respondents. There is no 
c •  . 	) 	

I 	 I 

t 	•-- 	v 	
, evidence enclosed to show that the 

• 	 ' 	
' applicants were engaged by the respondents 

except the list at Annexure-B prepared by 

oo  

the applicants. Issue notice on the 
* 	iserar.L' 	 '• 

I 	
respondents before admission. 

St 	 • 	 '•,'• I 	 I 	 I List 	for show cause and 

I consideration of admission on 31.1.1997. 

Steps within 2 days. 

,M' i 	-' . 	
• 	 Membi 

• 	 nki 

S .  

YjZ 	 • 	 I  
• 

01.1 97 	Learned counsel Mr. B.Malakar 

f or the applicant prays 	for 1 week 
time. Prayer allowed. 

• 	List on 7.2.1997 for admission. 

•
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O.A. 297 of 1996 

10.2.97 	Let this case be listed on 14.2.1997. 

) 

Vice Chairman 

nkm 

- 	
(' i 0 I-i&. )LZA.1/ Su1L_-I 	14:2.97 

Rpec..—f N- / 

nkm 

Mr S. Au, learned Sr. C.G.S.C., prays 

for time to get instruction. List it on 21.2.97. 

Vice-Chairm an 

t 

21-2-97 

I3- 3 - 

5.ui K0d 

A' Rrpdrc4LrvJ p/o- / 

jfr "t rn o 	 _ 

j I- 	•/ 

Learned ,counsèk Mr.B.Maiakar for the 

applicant is present Mr.S.Ali, r.C.G.S.0 

prays for 1 week time to receive instruc-

tions. prayer is allowed. 

List for Admission on 28-2-97. 

Vtnian 

im 	
. t. . 

28 .2 .97 	Adjourned to 14.3.1997i for admission. 

Vice-Cha rman 

There are no representation on 

behalf of the applicants. The 

application is dismissed for default. 

Qk 
Vice-Chairman 

t rd 
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O.A. 297 of 1996 

16.5.97. • 	Vide order passed in M.P., No. 136 of 1997 

restored to file. 

	

•,,. . 	. 	List 	on 	11.7.97 	for 	further 

	

: 	order. 

* - 

	 Vice-Chairman 

trd 

p ( 	 0LJ1 

11.7.97, 	Pir S. AU, learned Sr. C.G.S.C., 
, ). 1_- 

prays for flirther extension of time. I 
am not inclined to grant any I'urther 

extension of time as several acijouraments 

had al'eady been granted. List it 

7.11.-97 for hearing, 

Vjca.'sChaj an 

On the prayer of counsel for the 
parties case Is adjourned till 
21fl"97. 

Vice 

u 	t 

21.11.97 	Mr B. Malakar, learned counsel for the -- 

applicant, prays for a short adjournment as he' 

-) 	
requires some more instructions. Accordingly th€ 

case is adjouned till 13.2.1998. 

eha1r/ 

nkm 

-457 
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Mr.3.Mlakar learned c.ounei to-day 
for the applicant submits Uthé is 

not t66 well. Accordingly, he prays 

for adjournent. !1r.S.Ali  

has no objection. 

List it on 26-6-98 for hearing, 

8-5-98 

' L\ 21-;0 I 
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26.6.98 tA 

CA- 	
JA) 

nkm 

Let this matter be placed before 

the Division Bench on 23.7.98. 

Vihai 

	

- 	tv 	23.7.98 

- 	
OL45 
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4-,tcs 	IAJ%J 5,'r-J 31-7-98 

c/tv' 	Pjb.1I 

im 

Mr S. Ali, learned Sr. C.G.S.C., 

prays for one weeks time to file written 

statement. List it on 31.7.98. 

Member 	 Vice-Chairman 

Division Bench is not available 

to-day* dase is adjourned to 31-8-98. 

Meñiber 
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nkm 

2.12.98 

IMO 

There is no representation on 

behalf of the applicants. The 

applicants are also not found on call. 

Mr G. Sarma, learned Add!. C.G.S.C. is 

present on behalf of Mr S. Au, learned 

Sr. C.G.S.C. The application is 

dismissed for default. 

M e M616r 	 Vice-Chairman 

In view of the order passed in 

MaP.229/98 this O.A. is restored to file. 

List on 5.1.99 for he ing. 

Member 	 Vice-Chairman 
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O.A.No.297/96 

iiite ( 	 Oder of'th 
- 

	

28.1.99 	Heard te learned counsel for the 

parties. Hearing concluded. Judgment 

reserved. 

	

Member 	 Vice-Chairman 

nkm 

	

26.2.99 	Judgment and order ronounced in 

open Court, kept in separate sheets. 

The application is disposed of as 

indfrated in the judgment. No order as 

to c••osts' 

	

T Mernber 	 Vi e- airman 

pg 
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CENTRAL ADMINISTRAT IVi TRII3UI•IAL 
GUAiATI E3ENCH : : :GTJWAhjTI-5. 

O.A.No..297 	of 1996 

26-2-1999. DATE OF 

	

!Shri. Sunfl Dutta & Ors. 	 (PETITIonR(S) 

Mr.1.Ma1akar 	
ADVOCATE FOR THE 

PETITIOfl.R(S) 

VRSUS 

Uniofl of India & Ors. 
RESPONuNT (s) 

	

Mr.eb Roy, r.C.G.S.C. 	 ADVOCATE FOR 'flHE 

	

- 	 RESPOJDES, 

THB HON 	MR • JUST ICE D • N • BARUAH ,VICE-CI-jAII1AN 

THE HON'BLE MRQG.L.SANGLYINE,MINISTPTIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the Judgment ? 

To be referred to the Reporter or not 7 

whether their Lordships wish to see the fair copy 
of the judgment 7 

Whether the Judgment is to be circulated to the ether 
Benches 7 

) 

Judgment delivered b' hon'bi.eDMTRME 



A 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
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• 	 Original Application No297 of 96 

Date of Order: This the26thDay of February,. 1999 

• 	 HON'BLE MR.JUST10E D.N.BARUAH,VICE-CH1IRMAN 
• 	 HONSBLE MR.G.L.SANGLYINE,ADMINISTRATIVE MEMBER 

Shri Sunil Dutta & Ors. 
Casual Mazdoor 
Office of the C.S. CTD 	••• 	Applicant. Guwahati. 

By Advocate Mr.13.Malakar, 

• 	 .1. The Union of India, 
represented by the Chief General Manager, 
Assam Telecom Circle, 
S.R. Bora Labe, 
Guwahatj-7, 

2. The Telecom District Manager, 
• 	 S.R. Bora Lane, Guwahati-7, 

3, The Chief Superintendent Central 
Telegraph Office, PanJazar, 

• 	 Guwahatj-1, 
• 	 ...Respondents. 

By Advocate Mr.A,Dè Roy, 5r.C.G.S.C. 

SANGLIINE EMBER(A): 

The 7 applicants have submitted this applica-

tion praying for a direction on the respondents to 

allow them to continue in their services as Casual 

•Mazdoor under the respondents. Notice was issue to the 

respondents before Admission. However though notice 

• 	• 	• was duly served on the respondent No.1, there is no cause 

shown and therefore the application was heard at 

Admission stage and it is hereby disposed of. 

According to the applicant they were verbally 

appointed by the respondent No.3, the Chief 5uperinten-

dent, CTO Panbazar, Guwahati as Casual Mazdoors. 

According  to the applicants, on being appraoched by them 

tot the respondent No.3 they were appointed by him 

verbally to work in Group D  posts in his office. They 

contd/- 

j 
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were prondsed to receive pay at the rate of Rs. 750/-

p.m. plus other allowances. They started work on 

29-11-96. But on 11-12-1996 they were informed by the 

respondent No.3 that they were no longer required to 

attend the office. The applicants did not appraoch the 

respondents for redressing their grievances. However, 

they had come before this Tribunal by filing the present 

application. In view of the fact that there is no response 

from the respondents we dispose of this application with a 

direction that the applicants may individually submit a 

representation to the competent authority of the respondents 

for redressal of their grievances within one month from 

the date of receipt of this order. Further, it is directed 

that the respondents shall dispose of each representation 

on merit and according to rule and law. If such representa-

tion is received from the applicants within the said 

time the respondents shall dispose of the representations 

within 60 days from the dte of receipt of the representa-

t ion. 

The applicants are at liberty to approach an 

appropriate authority if theyaggrieved with the order 

of the respondents disposing of their representations. 

Application is disposed of. No costs. 

`::D 
(D. N.BARUAH) 
VICE-CHAIRMAN 

(G.L. SANGLY] 
ADMINISTRA 

) 77 
E MEMBER 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

NO. 	 ___ 

Sri Sunil Dutta & Otber -App1icats 

-VersUs- 

The Uiii!m of India & Others-Respondents 

I N D E X 

x 
s1.ro. ) 	contents. 	 Pages NO. 

- 

10 	AppliCation & 	 1- 10 
Veri ficatioi 

Aexure - I 	- 

AnneXure -II 
	- 

Filed by : 

(Ad 	) 
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BEES E THP6wQEUTRAL4WMINI 

vs- 
121 

PRATIVE TRIBUNAL 

Applicatios ua1er Sectios 19 

of the Cetra1 Mrniaistrative 

Tribusal Act, 1985. 

Date of Fili*g 

Registratiol NO. 
 

sigaatur e 

Registrar 

a 
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tWTM 
Sri 5uijii Dutta,  

S/o L. Pramxl Dutta 

C/c J.N.Dutta 

CTO Paibazar, Guwahati 

M&. % Ziaur Rahma, 

sle Md. K. Au, 

Piyñi Phukari LIagar, 

P.O. Bamuirnaiiaffli 

Guwahati - 21. 

Sri Sagar Roy, 

SI. Sri sadhan Roy, 

CPO Cpwd Pabazar,GUwahati4 

Jatir Sarma. 

s/o Sri G&1tam Sarma, 

Kharghuli, Guwahati. 

Sri Papas DeY, 

5/3 L. D.P. Dey, 

shankar Nagar. 

REC colony, Guwahati - 12 

sri Hemaita Barman, 

s/o L. Harichara)i Barrnan 

Viii - BgaoI,DiS.triCt -Nalbari. 

7 • Sri pulak Talukdar, 

s/o sri Jogesh Talukdar 

viii : Sonkani, P.O. Borbori, 

District : Naibari. 

- VERSUS- 

1. The UniOn of India* 

repreeflted by the chief General 

Ma1ager, Assaflh TelecoTti Circle, 

S.R. Bora Lane, 

Guwahati .7,, 

2. 

a 

_L# 	 24 
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2. The TelecM. District Miager, 

S.T. Bora Lafle, Guwahati 7 

The chief Superimt--mdeAt , Central  

TelegraPh Office, PabaZar, 

Gtlwahati 	1. 

- - - RZSP2N.DEITI!S 

1. p ICULS OF THE APPIJICS 

As above 

As above 

$igflt]O* and 	Casual MazOOr 

Office which p1ye 
Office •f the 

C'S. ,cPO 
Guwahati. 

MreSs for serviCe 

of all *otices : 	As above 

2 . 

(i) Name 

designation  

of the respodet5 : 

(1) The U*iOL of Iaaia, 

repreSet5d by the 

Chief (eO11 Maager,  

AssalU PleCfl Circle, 

Guwahati. 

The Telecom District 

Manager, S.R.BDra 

Laq,GUWahati"7 

The ChifSUPt. 

CTO pabazar, Guwahat 

91- ' 1,4 



a 

OcW 
I 

- 4  

Office A&lress of 	. 

Rsponents 	•: As above. 

iii) Mdress for service 

of all notices : 	As above. 

	

3. 	
PARTICULARS OF THE ORDER AGAINST WHICi THI-S 

APpLICATIN IS MADE :- 

Illegal ouster from 5ervice under 

verbal order of the Respodeflt No. 3. 

	

40 	
jTJRISDITION0FT1 	 : 

The applicants declare that the 

subject matter of the application is wjthi* 

the jirisdicti0* of this Tribunal. 

LIMITATI ON : 

The applicants further declare 

that the applicatiOn is within the limitatior 

prescribed in SCti° 21 of the Central Mmiai 

atrative Tribunal Act, 1 985 - 

FACTS OF THE C$ : 
(a) That the applicants are - 

all permaent residents of the State of AssalU 

and they are all citizefls of India. They are 

	

• 	
educated unernPt0Y. youths coming from very 

poor families. The applicants while 
in 

search of their livelihood, c ame tQ know 

that there were certain group -D posts 

lying vacant Undr the ResPOLdeflt No.3. 

They. . . 

--Li &-, J4A &A 
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They having come to know about it, appr , e 

Respondent No. 3 and submitted applications oft'e. 

absorption in any GrQup D post sO that they may earn 

their livelihood.The applicants are all qualified for 

holding such posts. 

(b) That on being approached as above, the 

A0ndent No. 3 allowed them to work In Group -D 

post with effect from 29.11.96.The appointments of the 

applicants were approved on 4.12.96 and the same was 

communicated to the Respondent No. 2 vide letter NO. 

/ TD/CON/CS-CTO GH/ 96-97/1, dated 4.12.96. 

(c) That the applicants beg to state that 

they were given the order of appointment verbally by 

the Respondent No. 3. A consolidated list of 22 candidates 

were prepared by the Respondeilt No. 3, and the list was 

forwarded for approval of the Respondent NO. 2. It was 

stated by the Respondent No. 3 to the applicants that 

they will be receiving pay at the rate of Rso 750/- plus 

other allowances as admissible under the Rules The applicants 

accordingly joined their duties with effect from 29.11.96 and 

they are still working in their respective places 

as under :- 

(1. Sunil Dutta -P/Man (I) CTO Guwahati. 7 

Ziaur Rahmafl, T/Man (I) CTO Guwahati" 

Sagar ROY T/Mafl (i) CTO Guwahati 
V 

Jatin Sarrfla -T/Man (I) CTO Guwahati / 

f5. 
Tapas Dey -P/Man (I) CTO GUwahati / 

1 6. Flernanta Barman P/Man (I) CT0 Guwahati / 

7. pulak Talukdar ,T/Man (I) CTO Guwahati.Z 

0 
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• (a) 	That the applicants beg to state that 

• prior to their engagement as casual mazdoor by 

Respondent No. 3, there were another 22 persOns 

appoi*ted vide order No. STA- 51/cL/9697/04 

• dated 30.10.96. These persOns were engaged as 

per instructions of the Respondent NO. 1 vide 

letter No. RRPC. 18/RE dated 23.1202 and NO. TPUI..1/3/ 

95-96 dated 18,4.95. The engagements were between 

1.1.90 and 5,8.96. 

/ 
A cpY of the list is annexed herewith 

9 
and marked as Annexure .-I to this 

application. 

(e) 	
That the applicants beg to state 

that their engagement were on the basis of 

requirement and the Respondent No. 3 has full 

authority to engage casual mazdoOrs acordiflg to 

hr eqUireme1t. The applicants reliably learn 
vacancies of 

that at present there rm43ex1stiflgca5Ual 

mazdOor 	 in Group D post and another 

2 nuribers are anticipated shortly 
• This was 

conveyed to Respondent NO. 1 & 2 vide letter 

No. SPA 51/cL/9691 by RespOndent No. 3 as more 

per5OiS are required tobe engaged as casual 

for smooth fu ctiOni*g of the Department. 

(7 	• 	 A 	 L, 

J3 
() 	That the applicants beg to state 

that while they are working On the basis otheir 

engagement.' 

,Z_ ~_- 
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gagement. the ReSp dent NO. 3 an 17 4,12.96 

has informed them that they are not required to attefli 

0ffiCe.ThiS or1erOf Respoient NO. 2 has cTfle 

to the applicants as bolt 'from the blue and they 

have become puZZle. This sort of action on 

the part of Respondeflt NO, 2 	is wh011y illegal* 

althoUgh the app licants are aked not to 

attend their work, they are still workig as there 

is no any written order tO that effect. 

The verbal order issued by the Respondent No& 3 

amounts to the ouster of the applicants from their 

posts. This order .  of RspOident No. 3 if allowed 

to take effect , it will amount to denial of 

the means of livelihood 
to the applicants withOut 

any reas°. 

(g) 	
That the applicantS beg tO state 

that this sort of actiOn on the part' of 

RespondeRt No. 3 cannOt have the sanctiOTh of 

law inasmuch as, RespOident No. 3 has no power 

to act according to his owi whims This sort 

of whimsical action is wh011Y arbitrary and 

illegal 
and it yiolates ArtiCle 14 and 16 of 

the Constitution and the order, therefore* 

is req.iired to be struck down by this 
HOitbiC 

Tribunal. 

(h) 	
That the applicants beg to state 

that since they 
have not received any written 

orders nor.... 

'e 
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order, wr were they given any order of 

appointment in writing, they are facing a predicaTflet 

to file any appeal or representation before the  

higher authority. This Hontble Tribunalh ould 

therefore irrpose certain restricti( DAB on Respondent 

No. 3 tO act within the certain 0 limits of his 

jurisdictiofl. 

(i) 	That the applicants beg to state 

that the action of R eSP0fldt NE. • 3 is violatiVc 

of the principles of natural justice 0 inasmuch as, 

no reason whatsoever have been given by him for 

such action. The applicants who are likely to be 

affected by such order have right to knOw the 

reason behind passing of SUCh an order. The 

order, it appears, is going to be passed hehid 

their back and there is a threat to their 

fundamental rights guaranteed under the constitUti. 

It is, therefOre the solerflnidUtY 

of t his Hon 'ble Tribunal to save the applicants 

from the  vices of such an arbitrarv ctiofl of 

the Respondents. 
ITILL 

- 

Unaer the circumStanCes# it appears 

that the RespOndefltS are withOut authority to oust 

the applicants from their posts 

7. 
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7. RELIEF S OUT 

(ii) 

The applicants, therefore, pray 

that they shall be allowed to 

continue in their posts of casual 

rnazdoors ( Group 

th Any oer relief which the 

Tribunal may deem fit and proper 

in the interest of justice. 

It is further prayed that 

pending disposal of this app1icatiO 

the applicants may not be ousted 

from their posts. 

S.  nvMvnT -PR -  E)aAUSTED ..,: 

The applicants further 

declare that they donot have 

any other remeôy except filing 

this applicati0fl before this 

i-ionbie Tribunal. 

9. 	
ATTR NOT PENDING WITH AW OTHER CQ$T 

The applicants further 

declare that the matter regarding 

which this application -has 

been made is not pending 

before any court of law or 

any other authority or  any 

other BENCh of the Tribunal. 

10. ..•* 

41 



/. y*.. 	 \ 

rflT 9  

10 - 

10. 	pARTIcuLkRsOF I.P.O. 

Number of the I.P.O. 	C' 9  

Name of the issuing Post Office : 

P3st office at which payable : 

11 	DETAILS OF INDEX :- - . 

An inlex in duplicate consisting 

the details of documents tb be relied 

upon is enclosed. 

12. 	 LIST OF ENCLOSURES 

(1) Annexure -I -Letter No.STA_51/CL/ 

9697/04 dated 30,10.96 

(ii) Annexure -II -List of casual 

mazdoors engaged on 

29 • 11 • 96. 

V ER I F1 CA TI ON 

I, Md. ziaur Rahmans one of the applicants 
and working as casual mazdoor under C.S. CTO,Guwahati 
do hereby verify that the contents from 0ages 110 

above, are true to my knowledge and belief and that 
i have not suppressed any material facts. i verify 

the 5ttemeflts on behalf of myself and on behalf 

of other applicaflt5. 

I 	 çrnatur 	/!?'l -24 

- /JJUttJJ 



NAME OF PERSONS ENGAGED AS c/L 

1, Sri Ohiren Skin. I/Man CTO /GH 

2. Sri Dhaanj N  ath I/Il an (i)  CTh/GH 

3 #  Sj Anjmar Baeumatary Of?ice Peon 	AB 

4, Sri Rt*n Kr, Brahms 

5,7 • 	 . 	 . 	 .. 	
. Sri Ranjit Kalita Tech. S,1 	CT/ CR 

6, Sri Sashi Barurnatari T/M 	)O) Khl. 

7 0  Sj Mdh Bot I/Plan 	Rarach 

a s  SrimatiDalimiBasümatary Forach 

9, S'j Juni Bora 	. Eorach Cum Of'?ics peon 

10 6  Sri SUnil Dutt T/Mar, (i) 	CT0/GH 

• 	 11. Sri Hareswar 	Das 	• ClO/Gil 

12. Bdo rxx Jahurul Hque C1O/GH 

13 0  Sri Bisajjt Das I/Man CTO/GH 

• 14. Sri Nain Kr. N.th 	. . 

15. Srj Gutam Oae 	. Cantjan dO/CR 

16 Sri Sar Roy 	t/"> T/Man(i) CTO/GH 

17 9  Sri Jatin Sarma -" 1/Man CTO/Gh 

18. Sri Anup I/Man 	CT0/GM 

19 0  Sri Ranain Ka1ta 

20. Sri Prajhit. Deb 	. 

21 Md, Ziaur. Rahman;,/- . 

22. Mj53 MjfluDa$ 

js  

' 	 $ 



':;• 	 - 	 ' 	 : 	Govt. ofndj, . 	. ANXUR.I 
Departmeht of Telecommunicatjog, 

OffIce of the Chief Superintendent,CTQGuwahatj 1 	
.-.  

List of Caaual Mazdoora/Laboura engaged- in Telegraph activity area- 
o

-- 

f Kamip SSA. 
------------------------------------------------------ 

No 	 ------------ 	

l±!_1__ . 	-l__ !_1_iL 	 L_J7L___1__j -- ---!___j 
V 	1. $r. Dhanjram Deka • 	- CC 	24 -9-67 01-01-90 CS.CT0, 

II T/C,Panbazar Farazh-cum-W/Maa Egaged'a3 per Instzuc- 2. 	Ciampak Ta.lukdar .. 	CC 	01-3-71 01-05-90 	-do- 	T.O. Noonmati 	i.d... 3• H  Sachin Daz 	• •. 	Sc 	30-4-1 01-02-91 	.do- 	
T.O. Maligao* Nigt..uard 23-12.92 & No.TTUI_1/3/95.g : 4, 	Ki.en Das 	.-. .. 	Sc 	01-3-72 01-07-91 	-do- 	T/C Dipur 	V 	 -do- 	dtd. 18-4-95. 	

V 

	

" Subhaah Barmau.. 	CCV - 28-2-67 V111191.V - -do- 	T/c Pay. Stn. 	_do_ 	 -do- N-1 -ranjan Malakar .. 	Sc 	01-1171 26-;0-92 	-do- 	T/C Rly St. Para 	u;/M 	 -do- 	V V 7. 	Sarju Bafore .. .. 	SC 	01-7-63 21-06-93 	-do- 	T.0 0  Noomati Safaia1a 8 U 
 3tu Chakraborty 	CC 	01-5.!.73 01-l1..93 	-do- . 	T/C Kahill ra W/Mc_pra5 	d0 9• n Kameswar Kardong • V.' 	ST 	.01-10...69 05-.1iC93 SDE(E)I/D 	CTO Guwahati 	Electrical Labor 10, " 3Irbal Bafor 	.•. 	SC 	 u 

081175 01-1293 C.S.CTO,GH T.O.lubaj 	Saiwala 	V 	 00— V 	

V 	 V  

11. " Kirci Cr': Boro, • 	ST 	29_.9..7f 01.0494 	do- 	T/C Kah..lipara Night Guard l2. 	oy,  Soro •. 	.. 	ST 	25-8-71 150794 	-do- 	T.O.Asam Sachi_ ra5hC Fa_q/ 	-do- 
valaya, -13 	Rabin Ch: Boro 	..I 	ST - 31-10-72 03-05-95 	-do- 	T/C Dispur 	 -do- 14. Stiti KlranKaljta 	,./ 	CC 	24-7-7O 16-7-95 	-do- 	T.O.:ia1jgaon 	-do- 	 do l5.Srj Sanjay Saw 	 V OC - 102_78--01O3_g6 

V 
 -do- 	

V 
 T/C.H High Court 	-do 	 - " 	Ramoni  Mdhi 	

.. 	CC 	24-2-73 01-08..9. 	-do- 	T/C 	jharArr/Ter.  ?aya Jyo-ti Dutta 	CC 	01-0175 1308g6 	-do- 	T/C Borhaz Dep/Ter. -do- 	 do- Miss Muafflca Sultana .. 	CC 	10-1275 26-08-96 SDE(Q),!TQ 	C.T,Q.Guwatj As Peon of SDE(G) 	-do- Sri Jagat Ch: 3rahma • V 
V 	T ' 010169 29-08-96. C.S.CTO/GH T.0.Mligao V  De1ive 	of Telegrams & Teln.one 5I11 V 20. " 	ohaVfl Kr. Srahrna, 	ST 	23-9-77 03-10....9 	-do- 	T,O.Nooatj 	 V 	 -do- 21 " Pradip Shiyan 	. 	CC 	31..12-77 07-10...96 V 	 T.O. Ulubaj .. 	• do- Y

-7m 

d0  2 	Vpaaj ora 	. 	
01-o1 	O5.08-96 V  do 	T.C.A'SSAIj Sachilaya V  -do --------- -- 	

. . -- ------ -- 	 • 	 . VOiT_51/CL/)697/04 - V 	Dated at Guwahati, the_30-10-96 	 Chief Surri 
- 	V 	 ...... 	•VVV 	VVV 	

V 


